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CUTTACK BENQ-I ;CUTT.CK  

ORIGINAJ.. APLICTON NO:246 OF 1994 

/ 
Date of decision: May 5,1994 

Hemangini Jefla and others 	... 	Appcants 

Versus 

Unioncf India & Others 	 ..• 	Respondents 

(FOR INSTRUCEOS) 

;qhether itbe referred to the reporters or not? 

4hether it be circulated to all the Benches of the 
Central Administrative Tribunalsor not? 

H. RAJE kA £IA$AD 	 K. P. CH ARYA 
MEMBER ( z1I sTa TI yE) 	 VICE CH iI RMAN 

as P4*v 



CENTRAL ADMINISTRAVE TRIBUNAL 
CUTThCK BENCH ;CUTThCK 

ORIGINAL PLICtTION NO:246 OF 1994 

Date of Decision:May 5,1994 

Hernangini Jena and another 	 Applic ants 

ye r su S 

Union of India & others 	 ... 	Respondents 

For the Applicant 	.. Mr. U.C.Mohanty,Advocate 

For the Respondents •. Mr. Ashok Mishra, Senior St. 

CORAM: 	 Counsel (Central) 

NE HONOLTABLE MR. K.P. iZHARYA, VICE CHAIRMAN 

AND 

THE HONOU1ABLE MR.H • RAJEND9,.A PRA3D(MEMBER) ADMN. 

JUDGIE NT 

K.P. ACdARYA, V.C. 	 We have heard Mr. U.C.Mohanty learned counsel 

appearing for the petitioner and Mr.Ashok Mishra learned 

Senior standing Counsel(Central). It is directed that 

the observations made in connection with O.A • Nos.144 /94 

and 706 of 1993 etC. would govern this particular case in 

all respect. Hence the Original application Ib .246 of 

1994 is disposed f accordingly. No Costs. 

- 
MEMBER( 	NI R. TIVE) 	 VICE Qi AIRMAN 

05 MA! 91 
Central Administrative Tribunal, 
Cuttack Bench/K. Mohaflty/5.5 .94. 


